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free Ie,al aid to the needy and the poor. 
In order to make a larler number of peo-
ple become awar e of this schem e and de-
rive benefit, AIR and Doordarshan have 
been request ed to amount suitable addi-
tiooal programmes in different formats Hke 
ta Iks interviews, discussions etc. 

Implemenfation of Crop IUlllrance 
Scheme 

*300. SHRIMATI GEEA .vlUKHER· 
lEE: 
SHRIM,HAGHUMAkEDDY: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether the Crop Insurance Sche-
me announced in the last budget has been 
implemented; 

(b) jf so, the details thereof; and 

(c) the n~me of Sta t es/Union Terri-
tories where the s;,;heme is being imple-
mented 1 

1HE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. SUTA 
SINGH): (a) Yes, Sir. A Compi ehen .. 
sive Scheme of Crop Insurance has been 
wC'rk ed out for impJementat ion with effect 
from Khari( 198 S. 

(b) The details of the scheme are 
Jiven below : 

(i) The scheme is operated by the 
General Insurance Corporation of 
India in collaboration with the 
State Governments. Ths scheme 
covers: 

(ii) 

(8) Rice, wheat and millets; and 

(b) Pulses and oilseeds. 

All.farmers a't'ailina of crop loans 
from Cooperative Credit. Institu-
tions, commercial banks and reJlio-
nal rural banks for raisins tho 
aforesaid crops, arc covered uQ4~r 
,'be scheme. ' 

CUi) Insurance coverage is built in as a 
part of fhe crop Joan for raising 
crops in areas to wh~ch the scheme 
is extended. Insurance service 
charge (premium) is 2 % of the 
insured for cereal crops and 1 % 
of the sum insured ror pulses and 
oUseeds. 

(iv) The sum insured per farmer is J 5 % 
of the crop loan disbursed to him 

for grewina the aforesaid crops. 

(v) The insurance service charae (pre-
mium) payable by smaH and mar-
ginal farmers is subsidised to the 
extent of SO %, equaJJy shared by 
the Central and the State Govern-
ments. 

(vi) The General Insurance Corpora. 
tion of India is the leading insu-
Icr and thc State Government. 
act as co·insurers sharing pre~ium 
income and losses in the ratio of 
2 : 1. 

(vii) In each State, a State Crop Insura· 
nce Fund with a corpus of RI. 1 
to 2 crore (amount to be deter .. 
mined aceOI ding to scale of agri-
cultural operations) to be con· 
tributed equally by the State Gove-
rnments and the Central Govern-
mentwouJd be set up for operat-
ing the scheme in the state. 

The Main functions of the State Fund 
are :-

(a) to administer the inftow of'fund by 
way of premium i~come and out-
flow by way of claims; 

(b) to send yield data for each crop 
to Ole; and 

(c) to ensure proper and adequate 
number of crop CUUiD, experiment •. 
in respect of various crops . taken 
up under the Crop Insurance Scho-
em etc. 

(viii) The scheme covers all risks except 
war and nuel eaf 'risks. 

(ix) The scbeme is area based and it 
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t.he actual averaae yield per hec-
tare of tho insured crops for the 
·deflned area" determined on the 
basis of the crop cutting experi. 
ments ita the insured season. falJs 
short of the guaranteed yie!d, a11 the 
insured farmers growirg thltt crop 
in that area, would be deemed to 
have suffer ed short.fall in y ieJd 
and wou1d be compensated. 

(c) The States/Union Territories 
which are implementing the scheme from 
Kharif 1985 are as under :-

STATES 

1. Assam 

2. Andhra 
Prade h 

3. Bihar 

4. Haryana 

S. Himachal 
Pradesh 

6. Oujarat 

7. Jammu & 
Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya 
Pradesh 

It. Maharashtra 

12. Orissa 

13.. Tamil Nadu 

13. Uttar Pradesh 

15. Tripura 

16. West Bengal 

UNION 
TERRITORlBi 

1. Arurlachal 
Pradelih 

2. Goa, Daman 
& Diu 

3. Pondicherry 

[Tron slation J 

Inerease In Rate of Vanaspati 011 

*30J. SHRI VILAS MUTTEMWAR : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether jf is a fact that fhe rates 
of Vanaspatj have "een i~crea!ed by reo 1 
per Kg. recent Iy; 

(b) ifso, the reasonS therefor and 
whether this increar:e is jl1stificd;~ and 

(c) the difference bet ween' tbe" rates of 
mustard oil and v~naspat i oi 1 at present? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) Confequ cnt on an 
incrrase in the excise dUfY from.5 % to 
10% ad valorem from 17lh March, 1985, 
the maximum reta il prices of vanaspati 
had to be incrt'ased by around 70 paise 
per kg 

(C> Mustard oil is presently available 
at abou t Rs. 1 3.14/. per kg. whereas 
vanaspati, when sold in loose, is priced at 
Rs. 17.20 per kg including local taxes in 
Delhi. However, it is actually beina sold at 
a lower price 

lEnglish] 

Release of Foodgrains To States 

*302. SHRI 'RAM BHAGAT PAS-
WAN: Will the Minister of FOOD AND 
CIVIL· SUPPLIES be~ pleased to state: 

(a) whether Government have released 
foodgrains to States; 

(b) whether Government wi)) be rei· 
easing foodgrains to tribal areas with 
priority; jf so, the details thertof ; and 

(c) the names of the State. which 
have been given foodgrains for the year 
1985·86 ? 

THB:MtNISTBR Of FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINOH) : (a) and (c) Yes, Sir ; alJocat. 


